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caiTRAL administrative tribunal, jaratjur bench..

original Application No. 334 of 2003

Jabalpur, this the 30th day of June 2003.

Vice Chairman (judicial)Hon ble Mr. Anand Kumar Bhatt, Administrative Member

J.L Sahu, s/o late Shri m.l. Sahu,
KeeperGr.p(Retd) Resident of 1207, Dayanaaar

oarhe Road Jabalpur M.P. '

(By Advocate - Shri Gopi Chourasia)

versus

1. The Union of India,
through, the Secretary, Ministry

,  of Science & Technology, Department,
of survey of India, New Delhi.

2. Surveyor General of India,
survey of India, III-Barkala,
Dehradun.

3. Director, Survey of India,
Central Circle, 314 Napier Town
Jabalpur M.p,

4. The Superintendent surveyor,
o/c No. 88 Party Central circle,
survey of India, Id-Gah-Bhata, Near
Corporation Wa-ter Tank, p.o. Sunder
Nagar Raipur (C.G.) RESPONDiWTS

(By Advocate - shri on Namdeo )

ORDER (ORAL)

By Anand Kumar Bhatt, Administrative Mgnber -

This OA is about payment of retiral dues. It

has been stated by the learned counsel for the

applicant that all other dues have been paid to the

applicant, but DCRG has not been paid because of a

criminal case pending against the applicant, although

the sanction for release of dcrg has been issued by the

Government by order dated 24/01/2003 (Annexure a/4). In

this connection the applicant has also given an applica

tion to the competent authority on 05/05/2003 (Annexure
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a/5) to release the amount, but no decision has been

taken on it.

2. The Original Application is decided at the

admission stage with a direction to the competent

authority to pass an appropriate order on the applica

tion of the applicant dated 05/05/2003 (Annexure a/5)

and communicate it to the applicant within 2 months of

the communication of this order.

3. OA stands decided accordingly.
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(Anand Kumar Bhatt) (D.C. Verma)
Administrative Member Vice Chairman (J)
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